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By Advocate Mr.P.un;f Nan-
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Lndia represented by 
intei t•'ost ivaster General. 
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Of $ 
Represented by Senirx Supenntendent 
of Post Offices, Palakkad Division, 
Paiakkad 

Vathkkad, Mannaiur P0, Paiakkad 	Respondents 

Ly Advocate Mr.J.Ph!L!p A(SU 

the application having been heard on 8.12003, the Inbunal on the same 
oay deiivered the fokowing: 

It  

Honb!e Mrs.Sth' Nan-, Vice Uhairman. 

When the matter came up tar hearing, none was present tar 

the appcant. It s noted that the counsel tar appcant was represented on 

the tn-st day and therealter on 22/10/2001, 13/11/2001, 5/12/2001 and 

today, none is present tar the apptcant. It appears that the applcant is not 

IntArstAt1 in ni imiisni hpq tA 
I- _-- __. ••_..J .......... 

CiA is dismissed tar non-proècut'on. 
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